IN THE CENTKAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAL, '

0.4.,No,420/94,

Date: 22~--4--1997,

BetWeen:
I. Sriniva.sa Rac. .. Applicant,
A nd <
1., The Collector, Custcdms-& Central . L
Excize, New Custom i{louse, Port Ares, - :
Visakhapatnam -35, ,

2. The Essistant Collector (P & V)
0/0 Collector of Curtoms & Central
Excise, New Customs House,
3rd Floor, Fort Area, Visakhapatnam
District,

3., The District Employment Exchange,
Officer, Tecynic.l,Maharanipet,
Near American Hospital, Viskkha-

patnam-2. :
Respondents.

Councel for the applicants: Sri J.Vernugopala Rao.

Counsel for the Responacnts- Sri Rajeswara Rao for Res-
pondents Nos., 1 and 2.,
None for Responoenc wweo.

CORAM:

HCN'BLE SHRI R.RANGARAJAN,Membef(A)

HON'BLE SHRI B.S. JAI PARAMESHWAR, MEMBER (J)

JUDGMENT .,

(as per Hon'ble shri R.Rangarajan,Member(A)

The applicsnt registered his name in the District

Employment Exchange, Visakhapatnam_undér registration

No. V.2/92/08669 dated 10-8-1992 for sponsoring his

candidature whenever 2 Notification was issyped fg%§>///

N




for consideration for appointment in any Department,
The Respondent No.l had issued reguisition to the

Employment Exchange, Viszkharatnam for filling up the

posts of Sepoy/Messenger atc, It is stated by the
applicant that his name was sponsoread by the District
Employment Exchange, Visakhapatnam, However, the
;app11c5ntsubmits, that in the Intervigw,/gﬁ%/anotherJuhhwv
ﬁffwuw@a P .Sreenivasarao imﬁersonated him and got himself
o .

@ppointed against that post, He submits that

another —
the impersonation by/a3.Srinivssarao had prejudiced,

his case for acpointment., // This C.A., is filed

.
L .

Prayinag for a Airection tn the lst Resperdent to

~ that ' the
Consider ¥Wx*»RErwxw® the applic.nt 48/real person

/ntgwhom they selected for the post of Sepoy in the

yrar 1992 and give the posting to thé apglicant in

the vac,nCv Caused bf the resicnation of the impersonated
pelSOn as "Sepoy" in the Department as the 2pplicant

is the real person selected for the said post.

An interim order wWps passed in this 0,A,,
on 8B-=4--1994, This Interm Order resés as follovws:

"Notice before admission. Post on 31-5-1994.
If in the meanwhile steps are going to be
taken to fill up the post of Sepoy for which
- . | ‘reqqisition Was given on 16-1-1893, the appligant

also should be c=lled for interﬁiéw for consider-

ing for the said post, even if his name is not
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going to be sponsored by the Employment Exchange,

But if he is selected, no order of appointment

should be given until further orcers."

A reply has been filed in this 0.A. The
respondents submit that the selected person

I. Srinivasa Rao did not impersonate the applicant but
iso a
w9180 8
he 4=
.

¢an6idate sponsoreé by the

District Emplofment Exchange. They produced the
1ist of candidates sent by the Employment nxcnenge,

I. Srinivasé Rao's name ficur~8 st S1.No.20 of the list.
So

Ags can be seen frem fhat list, the date of registration in
Employment Exchange by '

: f{/é%{EFi”iﬁésaRao waS on 29-1~1077 wheress the ‘applicant
submits that he had registered his name in the year 1992,
It is also seen that the registration NU, of %.Srinivasarao
sponsorad by the Employment Ewchange is different from
the reglstratirr No, of the applicant herefn. It is
aiso breught to our notice by the respondents that
ApnexXure R;Z was duly attested by a Medical COfficer .,
The address of the sponsored candidate I.Srinivpsa Rao
is also different from the address given by the applicant

i

herein, . Thus the respondents submit that there was

No jimpersconation and the applicant was not sponsored

by the Employment Exchange and the other I.Srinivasarao

el

WaSLfPIy sponsored by the Employment Exchance amd he.
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and he was/qg approinted on the basis of the selection.

The learnecd counsel for the applicant submits

/s Af'vlgllanc, ~

that the c-se haS teen sent to Risextgk Enforcement
~~ which also proves his contention.”

officer fer further vcrlficct;oqé The applicant
'has not submitted any rejoinder to the counter.
becau=e the case h&s bren eent to‘

Merﬂly" "/the Vlollance Enforcement Officern, it

doés not mean thht»the case has been proved. Ry
If the appiiqént is eqgivocal in saying that he
has been impersonéted; he should have filed a
suitable rejoinéer to the counter, As he failed

to file any rejoinder, we have to go by the counter

stated above, it has to be held that there is force
in the contention of the reéﬁond&nts and hence it

has to Le decided that. this C,A., is devoid of merits,

The applicant's counsel however, submits
that the said I.S5riniv,sa Red had resigned the post

hFD
which itself shows that he Lxx impersonated the applicant
[

herein. Mere resignation from the job does not

prove the Epmpkspkxex—tgdwx allegagion of impersconation
. —
made by the applicant sgainst I.Srinivasarap, unless
LY \/

the applicznt proves that the said Srinivazsa Rao

resigned the post becasucse of impersonation and to

escape the criminal consegmences, E>y///,,,,



In the reasult the ¢ A, is to be dismicsed
as having nojmerits. However, the applicant ic
atlliberty to approach the proper Judicial ?orum'
in case ﬁe is not sponsored by the Emé;oyment Exchange
for future vacancy, if he is eiigible.to be sponsored.

a4 e apove observations, the 0,a,, is
dismissed. No costs,

. S.JAT PARAMESHwWAR (K. kANGARAJAN)

MEMBER (J) MEMBER (A)
W)
Dete; _22-zé--1997, 3
Dictated in open Court. /ﬁhk
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Copy to:

1% The Controller,amd Customs & Central Exciss,
New Custom House, Port Areap visakhapatnam.

27 The Asst.Controller (P&r), 0/0 Cpllector of

Customs & Cabtiral Exeiss , New Customs House, .
. Bad 21 y : )
itxihuxgma gimgggi Area, Visakhapatnam District.

3. The Distirict Employmsnt Exchange Officer,
Tachnical, Maflaranipet, Near Americen Hospital,
tisakhapatnam, v

4, One copy to Mr.J.tenugopal Rao, Aduocate,CAT;Hyderabad.'
5. One copy te Mr.Ra jeswara Rau,‘Addl.CGSé,CAT,Hyderabad.

6+ One copy to DoR(A), CAT,HYd/
7. Dne duplicete copy.
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